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FToyTo | .——ATET € wfofaow, 1899
(1899 %1 2) ¥ uwT o AY INEIW (1) F WS
(@) 8rT nam  wiRE &1 NGNT FLE gy, AT
weaTe naggiu v Rnfes fam fom Ak,
af faeelt &y wre 9 A ddidw gaT &) @Y 19
o wiERfEg e aEm s S0 B wEfy serE
sl & S I fw arar fawiw 15-5-98, 16-5-98
25-5-98 AGT 12-6-98 * srafaw fry e wve FOT
Aprare daEd gAY 8@ wImHAT @ &
weg Ay fafe qe@m 4ty 2085 & 2080 A%
Wi wTE. o%. g wrk, AWy F vq 7 oafor

3426 GI/98—1

WAy AR F ' § AN SA0AL 9T Y uEN
N WTH Sd R

[R. 41/sse@ng w1, &. 15/23/98f9. %.]
nquif uni, say afsw

MINISERY OF FINANCE
(Department of Revenuc)
ORDER
New Delhi, the 11th Deccmber, 1998
STAMPS

S.0. L—In cxercise of the powers conferred by
dause (b) of sub-section (1) of section 9 of the
Indian Stamp Act, 1899 (2 of 1899), ‘the Centinl
Government hersby permits the Industrigl Finance
Corporation of India Limited, New Dclhi to ay
consolidated stamp duty of rupees four lakh th
seven thousand two hupdred twenty only, &“ha.xmable
on account of the stamp duty on Certiflcates of De-
posits inthe nature of promissory notes deseribed ag




188 THE CvAZETl‘L OF INDIA : JANUARY 2, 1999/PAUSA 12, 1920

D +~— PSP

e X L T T T R e e

do so. It is not the case 01’ the workman that the
Presenting Officer or the foreman under whom he
works did not inform him the date. Infact there is
no cogent evidence for coming to the conclusion
that he was not gware of the hearing date.

9. The inquiry officer had given his report which
is at Exhibit-15/12 on 7-12-89. It relate to the
chargesheet dtd. 4th July, 1989 for an offence
committed on 29th March "89. The workman ac-
cepts that he received the report. He had not taken
any steps after receiving the report. If really the
inquiry would have been conducted in his absence
naturally immediately thereafter he would have
approached the management ¢mtending that he
was not informed in respect of the inquiry. As he
had not done so I am not inclined to accept that
the_inqury was conducted behind his back.

10. Exhibit-15/6 is a statement of the worker
b¥ which he accepts that he was found in possession
of the brown sugar and the stoking material as
alleged in the Panchanama. He did not depouse that
the material mentioned there in was not found in
his possession. From the testimony of the workman
[ do not find that the inquiry officer conducted the
inquiry against the Principles of Natural Justice.

11. Looking to the inquiry report (Ex-15/2) it
s very clear that the inquiry officer relied upen the
Chief Security Officers report dtd. 31-3-89 the con-
‘essional statement of the delinquent and the
sanchanama dtd, 29-3-89. He has also relied upon
he oral testimony of Surendra Kumar, He in cate-
jorical term has stated that the workman was
‘ound in possession of the articles statzd in the
’anchanama viz. brown sugar and the smoking
irticles. The Inquiry Officers report is well reasoned
md findings are based on the evidence before him.
. do not find any perversity for the same. For all
hese reasons I record my findings on the issues
weordingly and pass the following order :

QRDER

The domestic inquiry which was held against
the workman was as per the Principles
of Natural Justice.

The findings of the inquiry officer are not
perverse.

5.B. PANSE, Presiding Officer

af feedt, 21 fmmg, 1998

wT.aT. 51—anery Tua i wiafrmw, 1948 (1948
W 34) F U 1 ¥ W (J) AU gAW wiewdl w7 SE0T
FW T, A A Q@R 1 A, 1009 W 99
& =t ¥ fogq weh §, femwer 9wy wiulraw, & aerr-4 (9ra-
44 wv a5 ® ferrr Y qudr o e oy orr vl &) s weT-
5 W 6 (W 76 ¥ wagrer (1) W yra-77, 98, 79 WM

(PaRT II—Sgg. 3(ii)]

81 % feury ot Tgd f xqer ey o1 g4 §) F Iy afawmy
ww & frafafaa dat & g g, walg -

“wroeage fwer ¥ wlwenfy eww # wwer ww wfaed,

TYrT, Wfae, ey, IEEw, AWIgan aieiE, A
qqrRn & warla oy Ay dw o

[€. : qu—3go13/27/987q. QF 1]
. fr. wwwr, v e

New Delhi, the 21Ist December, 1998

8.0, 51.—In exergise of the powers copferred by
sab-section (3) of Section 1 of the Employees’ State
Insurance Act, 1948 (34 of 1948) the Central
Government hereb} appoiats the 1st January, 1999
as the date on which the provisions of Chapter IV
(cxcept Sections 44 and 45 which have already been
brought into force) and Chapters V and VI {excopt
sub-section (i) of Section 76 and Sections 77, 78,
79 and 81 which have already been brought into
force) of the said Act shall come nto force in the
following areas in the State of Tanul Nadu namely :

“Areas comprising the Revenue Villages of
Avipashi, Palangarai, Sembianpilur, Thek-
kalur, Pudupalavam, Vclavuthampalayam
and Nembivmpalayam in Avinahi Taluk of
Coimbatore,”

[No. $-3R013)27]98-SS-1)
J. P. SHUKLA, Under Secy.

ot faeet, 22 fegw, 1998

FGL. 52 —w g, garr afosfes wifimm, 1976
(1976 ®r 25) §T GIXr 6 W Iqaryr (1) G qwer Wi o
TN W@ GY, WO W TR & oA s wisfageer
. 1g57 ol 28 W6, 1093) (W g & wwwH W 2,
w¥ 3, W (ii) ¥ 20 97, 1092) W) wwrhuy g€ o W
wfwte W §U, uw WA wwgEre el w1 mw e ¥
famd frefafon wvw g, wafw —

wHTERTC Witk

1. ®Y o7 s "y weH

2. afww, wq damem gAY TR
. wqm wfww, o gae g3

(arer wr wfgEm oA woendd).
4 auw wfg, wfyer o e faer fawe waw wae

5 FERETL, MW W faqora fagrr, e WA G
wTERT
¢ wfwr, s fAWTT Wi SEw eI, WAEA QAT §TE

7. afww, a9 fUTT QWX WAW WURT, W@ RN AU
3. wfwm, =w fearr

oy el wa feeefy, fidt q8F X
9. #aer afaw, wfemdl & fom g A,

4, TF TarE goveqrg wnf, % e TR qOE
10. sft favay fow ager wiars wrefa weow,

o, Iaw greft, 70 el won, e

qfa, T Preedt | aAAE I
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15.

16.

17.
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19.

20.

21.

22,

wre o7 wreoa W 2019507 12,1020

o1, (gft) wgar, wawafa,
PET W6 SferT wRd WM A 0¥
s Gt gEE, amaw A, A e

qaTHRg 98

. ofrm ey W woeed, weaw, W, OF

&, g, @ wgw o, &, @ W oA,
qeEH ATHTE, TATREY, W |

W AT T, S S §aw
vty ey gw, W owE AT, T
#TToT, YAATT BRATAR AW, FAT

AT giemr wETw, g A,
wiwer wrofia wiandy Sdwrd AgTEw,
ox, o A, el wronape e 3,
e |

WY fver ot vy, 1814, UW frane,
¥, o, eguec wd, fed o (g ) Tg

T war gearew, weTe, wfatn  THTRE
(wree), 55, owa TR AR, WA,
Wk | warr e

P ey W, AEF QWY AHTH
qeirfrgum (va. €, vy, q.), ¥t Fegmew
o frorfagr Tl & qET wET, WEETTRIT WY §ae

wft w o fiear, GBI TE s A @ 96
wher ffadz d2x, £ W7 womT WSTERT,
s 6, oy Oy, ¥ et YOTEHRT HTEr

s gty i, s, foedy T v
firr fiwry ferw, B, g wnw, Bad alls

Y gaE

quEy

AT A

eI §EET

fafewnr, wte v, f fawdt o SR T
sfrelt g fe

Ty wEe (@ ) TUTERT GXE
wAThr wiar A, SO GNEG (TIA AWT) OO HEE

afafs & waretiw e (A1) & wrdeTy B af g

[#. 4201125 07-4  ¢¥ swq qer-11 A7)
sfrg wwf, freor
MINISTRY OF LABOUR
New Delhi, the 22nd December, 1988

S.0. 52.—In Cxercise of the powers conferred by
Sub-section (1) of Section 6 of the Equal Remune-
ration Act, 1976 (25 of 1976) and m supersession qf
notification of the Government of India in the Mini-
stry of Labour No. S.0. 1657 dated 28th May,
1992 (published in the Gazette of India, Part I,
Section 3, Sub-section (ii) on the 20th June, 1992),
the Central Government hereby constitutes the Cen-
tral Advisory Comniittee, consisting of the following
members, namely :

Advisory Committee

1. Union Minwster for Labour.  Chairperson
2. Secretary, Ministyy of - Ex-Officio
Labour. Member

3

0.

10.

11,

12.

14.

15.

16.

17

18

Labour (incharge of child
and women labour).

Joint Secretary, Department of
Women and Child Development.

"

Adviser, Labour & Employnwent "
Division, Planning Commission.
Secretary, Labour Depariment
Government of Andhra Pradesh.
Hyderabad.

Secretary, Labour Department "
Government of Uttar Pradesh,
Lucknow.

Secretary, Labour Department,
National Capital Tertitory of
Delhi, Delhi

Member  Secrctavy, National “
Commission for Women,

4, Deen Dayal Upadhaya Marg.
New Delhi.

Shri Vishwa Mittra Rakl,
All India President,

Laghu Udyog Bharti,

70, Shivaji Marg,
Tndustrial Area, New Delhi,

Dr. (Ms.) N. Hamsa, Addi-
tional Secretary, Federation of
Tndian Chambers of Commerce
and Industry, Federation House,
Tansen Marg, New Delhi.

Mrs. Rennizadevi  Barkataki, ’
President INTUC Assara Branch,
K. C. Sen Road, Faltan Bazar,
Guwahati (Assam),

"

Km. Mangalamba Rao,
National Executive Member.
Bhartiya Mazdoor Sangh, C|O
BMS Office. Subedar Chhataram
Road, Bangalore.

Kumari S:uchitra Mahapatra,
General Secretary, Akhil
Bharativa Ansanwndi Karma-
chari Mahasanch, NAC Colony,
Malishali-2, Unit-3, Bhubancshwar.

Smt. Geeta Javant Gokhale,
101-A, Ruam Nivas, J. B,
Tndulkar Marg, Ville Parle (E),
Mumbaj,

Ms, Java Arupachalam. Pic-
sident, Workine Women's Fornm
(Tndia). 55, Bhimnsena Garden
Road. Mdlapore. Chennai.

My Manali Shah Self Emo-
Tavied Wamen's Assnciation
(CSRWAY  Sewa Recentior Centre,
Orn Victorig Garden, Bhadra.
Ahmead-tad.

A3

Mo Mawiaghrep Michra Tno.
fitute of Secind Stedics Triet,

129

Joint Secretary, Ministry of  Ex-Ofiicio
Mewm'ber

Non-Official
Member
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ﬂ‘?ﬁia Habitat ¢ ntre ast —
Court Upper, Groind  Floor;
Zone 6, Todh Réu#, New Delh.

v hy :

19,  Shri Sudarshan Sakeen, Non-Ofticial
Chairmén, Member
Delhi State Industral
Developmznt Corpgeration , Ltd.,

N-Block, Bomtwy, Life Liwlding,
Connaught C'.r:.wc.,ll\l«a\rv.'_2 Thi.

20." Smt. Sukhda Misra,
K Member of Parliament)
(Lok Sabha),
21, Miss Farida Topno.
Member of Parliament,
(Rajya Sabha).

2. The terms of office of non-official Member(s®
of the Commitce shall be two ycars.

[No. %-20112507.C&WL-U Sect'on|
PREET VERMA, Director

% faeedy, 22 T, 1998

FTTHT, 53 .—If17 UORTT F g TG EY #r o% f§ won
fier & Oy ®oy wAbm oar, WROfs frate wfufmm, 1947
(1947 ®wr 14) #F vor 2 & W (2) & ITAw (V) F 3ot
& waEew ¥ wivw Ao & oW gare o wlyeaer @
wr. 1387 faatw ( womd, 1998 IRT HIR WOEw wAT 3T
st g% wiwfruw & sooet & fg 1 oEr, 1098 ' oew
A &Y Fransla & fam Avs 3l e wfon fegr ar;

v FT woR AT g & R oofga ¥ g wmenafl vy
wg aW g N Fwovrafy F AU qgen wAr wdfew 8

ParT 1—SEC. 3(ii))

wr wa, wyortrg frax afafimm, 1947 (1047 B0 14)
W a2 & wWE (T) % Trs (VI) ¥ s qrer o e
®T WU wO¥ G RHDT AOER v FEn w1 3E wfafed &
wayot & fg | wawé, 1999 & @R W W wiv &Ity
frrT wive guanir oy afar wvefY § )

|®r. . v@.- 11017 1307w AT, (9. Q4. )]
w, oA, qem, wEv wfwg

New Delhi, the 22nd December, 1998

S.0. 53.—Whereas the Central Government hav-
ing been satisfied that the public interest so required
had, in putsuance of the provisions of sub clause
{vi) of the clause (n) of section 2 ol the Industrial
Dispute Act, 1947 (14 ot 1947), declared by the
Notification of the Government of India in the Mini-
stry of Labour S.O. No, 1387 dated Ist July, 1998
the ion Ore Mining Industry to be a public utility
service for the purpose of the said Act, for a period
cf six months from the 1Ist July, 1998;

And whereas, the Central Government is ot opi-
nion that public interest requires the extension of
the said period by a further pericd of six months;

Now, therefore, in escrcise of the powers confer-
red by the proviso to sub-clause (i) of clause (n)
of section 2 of the Industrial Diputes Act, 1947,
the Central Government hereby dec'ares the said in-
dustry to be a public utility service for the purposes
of the said Act for a period of six months from the
Ist January, 1999,

[No. S-11017[13|97-IR(PL)]
H. C. GUPTA, Under Sccy.
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